
28-09-2020

Misc. Crl, (bail) Case No. 289 of 20

Seen the petition filed U/s.439 of Cr.P.C. seeking bail for accused

Md. Gulzar Hussain and Hameda Khatun who were arrested and detained in

Tezpur jail Hazot since 12.09.2020 in connection with Tezpur P.S. case No.

t506 I 2020 (corresponding G. R. Case No. 2430 I 2020) U I s. a% I 420 I L09 I 37 0 I 34

of IPC.

Case diary, as called for, was received and perused the same. Also

heard ld. counsel for both the sides through video conferencing on 24-9-2020

and today is fixed for passing necessary order for the reason stated in the

aforesaid order.

The brief fact of the case is that the informant/alleged victim

woman of this case was induced by accused Md. Gulzar Hussain to develop a

love affair with him on the pretext that he would marry her. She was brought to

Tezpur and the accused stayed with her in a hotel and established sexual

connection with her as a result of which she became pregnant. Eventually the

aforesaid accused along with his wife Mustt. Hameda Begum brought the

informant to Tezpur Medical College and got her admitted there where she had

given bifth to a male child. She was, however, told that it was a still-born baby.

However, she got discharged from Tezpur Medical College but subsequently she

had to visit again medical college where she was informed that her son was

born alive and then she lodged an FIR and recovered her son.

A perusal of the case diary further reveals that the said new born

male child was sold away by accused Gulzar Hussain and accused Hameda

Begum to someone at Nagaon. However, the boy child was subsequently

recovered and handed over to the informant. The case diary also reveals

sufficient materials to indicate the involvement of both the accused persons in

the commission of the alleged offence.

Ld. counsel appearing for the accused persons has submitted

that a marriage agreement was executed between the informant and accused



Gulzar Hussain and accordingly he got her married. It is, therefore, submitted 

\

that the accused persons may be granted bail at this stage.

However, considering the incriminating materials availabte in ihe

case diary I am of the view that the accused persons do not deserue to be

granted bail at this stage of investigation.

consequently, the prayer for bail for both the accused persons

stands rejected. *

Let the case diary be returned back.

Misc. case stands accordingly disposed of.
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